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Sh. Adesh Tandon, PCS for the petitioner. Today, he files Vakalatnama. None

|

for the respondent company.

In the present matter this Court by its previous order dated 24.11.2017 feel
proper that ROC Kanpur is a proper party in the present matter. Therefore, the
company petitioners were directed to carry necessary amendment in the company
petition and to serve an advance copy thereof to the ROC, which is yet to be

complied with. Hence, further time is granted for such compliances.

Meanwhile, the learned PCS appearing for the petitioner press for grant of
such interim relief, those are necessary for justice otherwise the petitioner would

have to suffer irreparable loss.

Therefore, keeping in view of the facts and circumstances of the present case

an ad-interim order is passed directing to the Respondent Company to maintain

status quo as of today and further not to alienate, dispose of, or create any third party

interest on the property of the Respondent’s Company which are described in the

relief Clause Para 11 (G) of the present petition.

Further, the Respondent No.l Company is equally expected to allow the
petitioner for inspection of its statutory as being maintained by it as per the existing
practise and in accordance with law. In case, the Respondent Company feels some
reservations for providing such inspection or clajms privilege to exhibits of certain
documents then such issue needs to be brought our notice and this Court after the
hearing counsel for the parties would dealt with in accordance with law.

The matter to be listed on 23™ January, 2018. i 1 ““ f“f
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